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FAT. 2705(H).— Frald ALHE 7 YT 3T @St qradred (T H ITINT F ATEHhT F7
arore) sTferfaare, 1962 (1962 #1 50) (S T8 T8 THTd S<h AT AN FTITAT ) T €T 3 T IT-&TT
(1) % el ST T T2 9T AT & TSI dH Sl YThiaa T8 §oTaT il ATSg=aT a7 .3, 669 (1)
famF 09/02/2026, ST AT FTHRIT F THTYTIT o9 o= 09/02/2026 § Terrfara it 7 off, g 39
SATEAT & §0 ATLA( § AAEe 7 § 57 arge ELN#02 5 ELN#12,04,06 3T 01 &1 STie+ & fog
AT TUE LA TG FILAR frH e, FTRT, T T5T o A CATHA, SEART 3T HETAT - e, Tgeier
- HZETOT UF e - HZEToT  qreaared S % TAS & 7w SUAnT % SAew 7 ST & I e
Fr = iy of;

ST ITh STETLTIT TASTI SATEHAT T TTAAT ST T {7716 17/02/2026 TH STASH FT & T2

off;

3819 GI/2026 )
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T AT TTIEFTLT 7 I ATATT it &7 6 T ITETT (1) F el ety TRt 1 Rare 3 & &;
T Fe T AL o I<h AT X A= F3 & T4 Y T8 THEE gl S 92 T3 I i s
forgmr & forw srafera 8, 398 ST & Afeshe 1 oo e &1 At B g

A AT, Fea T TLHL, I ATATIH T 9T 6 T ITLTT (1) FRT T&T AT T TN T g
Tg O FAT g o 20 afeeEer & gorwr gt # Aty aff 8§ aeversy ffem ¥ o s F
EIPEARE A ECRERIIS 10

SIY e T I ATATHIH AT g 6 AT ITLATT (4) FIRT T ARHIT AT TART T g0 Tg
fger It g o 36 9 § STANT 7 ATIRTT 7 AT o THTT 6l aE & el T G H Higd g &
FATT, T FATHT & T gIAe AT U A9 49 Hivared ofies § [fga g |

TarferH SiY @it araeTee srfarfaee, 1962 #Y e 10  srearefi=r freft oft erfarg < 3 forg sitrer
TUE A7 I HITL e quiaar STt gt i qreddTed o Srafedd ol €T 7T 9 fea
TEAT F g F1E aTa, a7 A7 FgAT FEATET T 21 AT |

TS ATE B e qr5e ELN#oz?ﬁq#m,m,% T 01 T STIEA & g
AT - HgaToIT ST~ Fgarm - R
o . qAHA
TTter &7 A g /sd A, | WWr TR WS R W | o | SR
1 2 3 4
1 540 00 10 35
2 539 00 11 35
3 538 00 05 75
4 537 00 06 05
5 532 00 23 05
6 613 00 05 30
7 530 00 11 60
8 529/P1 00 18 40
9 529/P2 00 05 15
10 529/P3 00 18 05
11 614 00 03 00
12 528 00 10 00
13 515 00 23 15
14 493 00 52 20
15 1238 00 10 00
16 1237 00 10 25
17 ST 1235 00 01 25
18 1236 00 16 75
19 1619 00 03 05
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257 00 09 85
430 00 03 40
281 00 33 75
283 00 34 45
284 00 35 65
286 00 17 20
287 00 01 10
276 00 16 45
277 00 01 30
275 00 11 10
274 00 05 00
258 00 18 25
259 00 18 20
256 00 27 55
254 00 14 25
253 00 31 75
428 00 01 75
252 00 12 80
330 00 26 15
331 00 14 65
332 00 35 45
324 00 20 30
323 00 13 00
432 00 03 55
339 00 21 45
340 00 13 10
341 00 00 50
359 00 29 65
358 00 46 00
357 00 21 80
355 o fRaT - 1085 00 24 25
afer faem - 1340
433 00 03 35
400 00 21 35
401 00 14 60
434 00 01 50
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55 402 00 12 85

56 403 00 02 50

57 374 00 23 80

58 373 00 21 00

59 380 00 22 50

60 381 00 27 20
FT FTRA 09-59-00

[T, &. TUFATUe -13011(26)/11/2024-30FUA-4T U= ST (3-51475)]
T FOIT, ET g9

MINISTRY OF PETROLEUM AND NATURAL GAS

NOTIFICATION
New Delhi, the 29th May, 2026

S.0. 2705(E).— Whereas by notification of the Government of India in the Ministry of Petroleum and Natural
Gas S.0. No. 669(E) Dated 09/02/2026 issued under Sub-Section (1) of Section 3 of the Petroleum and Minerals Pipeline
(Acquisition of Right of User in Land) Act, 1962 (50 of 1962), (hereinafter referred to as the said Act), published in the
Extra-ordinary Gazette of India dated 09/02/2026, the Central Government declared its intention to acquire the right of
user in the land specified in the Schedule appended to that notification for the purpose of laying pipeline from DRILL
SITE ELN#02 TO INTERCONNECT OF ELN#12,04,06 & 0lin AMBALIYASAN, JORNANG & MANDALI
villages, Tal. Mehsana & Dist. Mehsana in the State of Gujarat to be laid by Oil and Natural Gas Corporation Ltd.

And whereas copies of the said Extra-ordinary Gazette notification were made available to the public up to
dated: 17/02/2026.

And whereas the Competent Authority has under Sub-Section (1) of Section 6 of the said Act submitted report
to the Central Government.

And whereas the Central Government, after considering the said report and on being satisfied that the said land
is required for laying the pipeline, has decided to acquire right of user therein.

Now therefore, in exercise of the powers conferred by Sub-Section (1) of Section 6 of the said Act, the Central
Government hereby declares that the right of user in the land specified in the Schedule appended to this notification is
hereby acquired for laying the pipeline.

And further, in exercise of the powers conferred by Sub-Section (4) of Section 6 of the said Act, the Central
Government hereby directs that the right of user in the said land for laying the pipeline shall, instead of vesting in the
Central Government, vest on the date of publication of the declaration, in Oil and Natural Gas Corporation Ltd. free
from all encumbrances.

Oil and Natural Gas Corporation Ltd., shall be exclusively liable for any compensation in terms of Section 10
of the P&MP Act, 1962 and no suit, claim or legal proceeding would lie against the Central Government on any matter
relating to the pipeline.
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SCHEDULE

PIPELINE FOR DRILL SITE ELN#02 TO INTERCONNECT OF ELN#12,04,06 & 01

TALUKA: - MEHSANA

DISTRICT:-MEHSANA

STATE:-GUJARAT

Name of village Slglrc\)/cez NNc?.'/ Part if any Ha. A/?erea Sq. mtr.
1 2 3 4
1 540 00 10 35
2 539 00 11 35
3 538 00 05 75
4 537 00 06 05
5 532 00 23 05
6 613 00 05 30
7 . 530 00 11 60
8 Amballyasan 529/P1 00 18 40
9 529/P2 00 05 15
10 529/P3 00 18 05
11 614 00 03 00
12 528 00 10 00
13 515 00 23 15
14 493 00 52 20
15 1238 00 10 00
16 1237 00 10 25
17 Jornang 1235 00 01 25
18 1236 00 16 75
19 1619 00 03 05
20 257 00 09 85
21 430 00 03 40
22 281 00 33 75
23 283 00 34 45
24 284 00 35 65
25 286 00 17 20
26 287 00 01 10
27 Mandali 276 00 16 45
28 277 00 01 30
29 275 00 11 10
30 274 00 05 00
31 258 00 18 25
32 259 00 18 20
33 256 00 27 55
34 254 00 14 25
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35 253 00 31 75
36 428 00 01 75
37 252 00 12 80
38 330 00 26 15
39 331 00 14 65
40 332 00 35 45
41 324 00 20 30
42 323 00 13 00
43 432 00 03 55
44 339 00 21 45
45 340 00 13 10
46 341 00 00 50
47 359 00 29 65
48 358 00 46 00
49 357 00 21 80
- 356 East Part — 1085 00 2 .
West Part - 1340
51 433 00 03 35
52 400 00 21 35
53 401 00 14 60
54 434 00 01 50
55 402 00 12 85
56 403 00 02 50
57 374 00 23 80
58 373 00 21 00
59 380 00 22 50
60 381 00 27 20
Total Area 09-59-00

[F. No. Expl-13011(26)/11/2024-EXPL-PNG (E-51475)]
REGHURAM KRISHNA, Under Secy.
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